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APPLICATION NO.:
Applicant(s) P"b’@;‘#{" AN S/é‘%\? \ _ Respondent (s) LB

Advocate for Applicant (s) ‘ Advocate for Respondent (s)

NOTES OF THE REGISTRY QRDERS OF THE TRIBUNAL

Mr. PN Tatti, Counmel for applicant.

T=warnad  coungel  Lor the applicant submit
that he wants to withdraw Lhiw OA wilh a liberty
rezoryvadt to him to file a siubstantive OA f

N =aipy oawse af acbtion. o

T winw  af the oubmdission made by the
lEalinsd counsel Tow Lhe applicanl, the present OA
irobiermicend as withdraon with a liberty reserved
Fooothe applicant bte £ille a fresh substantive OAC

flor Lhe same cause of actiorn.
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